
NThkL ML)f'INISTRATIVE ThIOUNItL 
BAPJGIL0RE BENOI 

/ 
Cornmercjaj Comple*(BD) 
Indiranagar 
Dangalore - 560 038 
Dated $ 

APPLICATION NO () 1588 	 188(r) 

W.P.NO (s)  

pplioantJ) Respondent (s) 

Shri P.K. Madeppa 	 V/5 The Aest. Supdt. of Post Office s/Sub-Divisional 
To Inspector, Virajpst & snathar 

I • 5hz 1 K' 	$PP It. Superint.ndsnt of Post Offices 

Sb 	Shri Kaiappe.. Kodagu Division 
R/o 	Sri.engela - 571 217 Madik.ri 	571 201 

Vira3 put Tslc 
Kodagu District S. 	Shri R. Vasudeva Rae 

Cintral Govt. Strug Counsel 

2. Shri R. Raghsndra *char High Court Building 
De ngalorei - 560 001 Advocate 	. 

1074-1075, Banashnk.ri I Stags 
Srs.nivassnsger II Phae. 
Bangalore - 560 050 

 The Assistant Supurintand.nt of 
Post Offices/Sub Divisional Inspector 
Postal Sub-Division 
.Virejput. 	- 571 218 
Kodagu District 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclr,sed herewith a copy of 

passed by this Tribunal in the above said application) on 	1-389 

- 



f] 
/ 

BEFORE THE CENTRAL AOMIr4IST'RTIvE TRIBUNAL 
BANCALORE BENCH, BANCALORE. 

DATED THIS THE FIRST DAY OF MARCH 1989 

Present: Hon'ble Shri 3ustics K.S.PUTTASWA1Y 	.. VICE CH1IRMAN 

Hon'ble Shri L.H.A.REtiO 	 .. PLMBER(A) 

APPLIChTION NO. 1588/(Q 

ri.ic.rPdappa, 
(.D.Packer, 
R/O Srimengala 57121?, 
Vizaj pet Taluk, 
Maclakers District. 	 •.App].icant. 

(Shri M.RJchar .. Advocate) 

vs. 

1. Assistant Superintendent 
of Post Offices, ISUD Divisional 
Inspector, Postal Sub-Division, 
Viraja pet Sub-Division, 
Kodagu District. 

2, The Superintendent of Post 
Orricee, 

Kodagu Division, 
ercara. 

•• Respondents 

(Shri f'LVaeudeva Rae ., Advocate) 

Thin ipplication has-coms:.up today before this 

S  Tribunal for Orders. Hon'ble Vice Chairman made the followings 

OR DER 

This is an application under Sectinn 19 of the 

Administrative Tribunals Act, 1985.(Act) 

2, 	 Shri M.K.Madeppa, theápplicant before us, was 

working as an Extra Departmental Packer (EOP) from 1970 in Szimangala 

Sub Post Office, Srisangala, Virajpst Talük, Kodagu Districts  When 



he was so working, bersly within a period of one year from 4 

SSptembel', 19859  he svailsd of leave at frequent intervals for 209 

days in all. On this, the Sub."Diviaional Inspector, Postal. Sub'-

Division, Virajpet and the Disciplinary Authority (DA) initiated 

disciplinary proceedings against him under the PAT Extra Departmental 

Agents (Conduct and Service) Rules, 1964(Rulas) and by his Order 

made on 30.9.1917 j,flictsd on the applicant the penalty of removal 

from service. Aggrieved by this order, the applicant filed an 

appeal before the Superintsndnt of Post Offices, Kodagu DiviSion 

and the Appellate Authority (AA) who by his Order made on 30.11.1987 

dismissed the same. Hence this application. 

In justification of the orders, the respondents have 

filed their reply and have produced their records. 

Shri PLR.Achar, learned counsel for the applicant 

contends that the absence of his client with due intimation for a 

period exceeding 180 days within a period of one year, was for unavoidable 

reasons and therefore there was absolutely no justification to 

remove him from service. 

Shri M.Vasudeva Rao, learned counsel appearing for 

respondents sought to justify the impugned orders. 

It is Been, that in the relevant period with which we are 

concerned, the applicant absented himself from duty after prior intiaia.. 

tion and necessary advance application for leave for the same on 

different grounds, and that this leave had all been duly sanctioned. 

This fact admitted by the respondents in their reply, is borne out 

from the records produced before us. When leave of absence sought 

by the applicant had been sanctioned, then the Ok, cannot initiate 

disciplinary proceedings for his absence and remove him from 

service. When the absence is authorised, then thozeannot 

be removal on that very ground, whatever be that period. On this 

short ground, the impugned orders are liable to be quashed 

without examining all, other questions. 
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